5031 Messages from

[Shri Bibudhendra Misra.]

not framed rules, is the Government
to remain silent spectators to a aitua-
tion where no rules have been framed
ang students run from door to door?
It was a sorry state of affairs and
gome arrangement has to be made
From the Bill you wil] find that the
Government do not want to usurp
their powers because they do not
want to offend the conception of the
Al) India antonomous Bar. What they
say is, if the State Council under the
provisions of the Act has not framed
rules, till then the Central Govern-
ment, in consultation with the Bar
Council of India, would frame the
rules. That is the first thing. And
then the moment the State
Bar Councils frame the rules,
the rules already framed by
the Government of India will go, that
is, by a notification they will be
treated as cancelled, Therefore, the
whole intention is that it will make
the Bar Coumncils to realige their res-
ponsibilities and to go ahead wilh
their work in framing the rules. 1T
think that the Bar Councils have now
realised it. I hope the situation wil'
not arise when the Government will
have to exercise its power. Let us
hope that the All India Bar Council
remaing an autonomous body and that
this provision, this rule-making power
which is being absorbed by the Gov-
ernment, will not be used, It will re-
main a dead letter, if ~~'v the Bar
Councile realise the responsibilities
with which they are charged.

5 p.m.

Tue VICE-CHAIRMAN (Suarr M.
GoviNDpA REDDY): The question is:

“That the Bill further to amend
the Advocates Act, 1961. as passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

TeE VICE-CHAIRMAN (Surr M.
Govinpa ReDDY): We shall now take
up the clause by clause consideration
of the Bill. There are no amend-
ments,

GMGIPND —RS—665RS- 19-11-62 —550

[ RAJYA SABHA ]

Lok Sabha 5032

Ciauses 2 to 4 were added to the Bill
Clause 1, the Enacting Formule and
the Titie were gdded tp the Bill. ..

Sum BIBUDHENDRA MISRA: Sir,
I move:
‘“That the Bill be passed.”

The question was put and the motion
was adopted,

MESSAGES FROM THE LOK
SABHA

I. Tue REservE BANK oOF INDIA (AM-
ENDMENT) BILL, 1962

II. THE BaNRING COMPANIES (AMEND-
MENT) Briii, 1962

SECRETARY: Sir, I have to report
to the House the following messages
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—-

93]

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith a copy of the
Reseryve Bank of India (Amend-
ment) Bill, 1962, as passed by Lok
Sabha at its sitting held on the
3rd September, 1962.”

(I

“In accordance with the provi-
gions of Rule 96 of the Rules of
Procedure and Conduct of Businese
in Lok Sabha, 1 am directed to en-
close herewith a copy of the
Banking Companies (Amend-
ment) Bill, 1962, as passed by Lok
Sabha at its sitting held on the
3rq September, 1962.”

Sir, I beg to lay a copy of each of
the Bills on the Table,

Tue VICE-CHAIRMAN (Surr M.
Govinpa Reppy): The House stands
adjourneq til} 11 a.m. tomorrow.

The House then adjourned
at two minutes past five of
the clock till eleven of the
clock on Wednesday, the 5th
September 1962



